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&dvance4 CoW'8M In Anhltectare 

%632. Shri Silree Narayan Das: 
Will the Minister of Education be 
pJeaaed to state: 

(a) whether It Is a faet that 
arrangements 1I'0r advanced courses 
In architecture in the country are 
Ilot of high standard; 

(b) if so, whether It Is proposed to 
.end a number of Indian students 
abroad for advanced courses; 

(c) whether the attention of Gov-
ernment has been drawn to the f'ct 
that on a number of occasions 
foreign firms of architects have been 
engaged to design residential accom-
modation in this country; and 

(d) it so, the steps taken to pre-
ftnt it in furture7 

TIle MJnIster et Information aDd 
BroadcastJnc (Shri Raj Bahadur): (a) 
Advanced courses In Architecture 
wherever conducted in the country are 
of high standard; 

(b) Indian students are sent abroad 
fOr advanced studies in engineering 
and technical subjects including Archi_ 
tecture, not because the facilities in 
India are not of high standard but 
mostly because It affords them an op-
portunity to 8ee the latest develop-
ments and techniques adopted there; 

(c) No foreign firm of architects has 
been engaged by the Government of 
India to design residential accommoda-
tion in the country: 

(d) Does not arise. 

Allotmelll of laud eta. to Repatriates 
from BIlrIIIA 

%633. 8brl N. K. Laskar: 
Shrl R. Barna: 

Will the Minister of LabOur, 
Employment and Rehabilltatlon be 
pleased to atate: 

(a) whether it Is 8 tact that 
Secretary (L. S. & G.), Delhi Ad-
ministration issued instructions t. 
the New Delhi Municipal Committee 
and Delhi Development Authority for 
allotment of shops, accommodation 
and plots to the refugees of Burma 
on priority basis; 

(b) how many shops have beeD 
constructed and plots allotted to the 
refugees so far; 

(e) how many applications In this 
connection have been received from 
the refugees of Burma; and 

(d) if the reply to part (b) above 
be in negative, the reasons therelor? 

The Deputy lIfinlst .. In the lIfinlstry 
of Labour, Employment and Rebabill-
tation (Shrl D. R. Chavan): (a) Yes, 
Sir. 

(b) and (d). About 45 applications 
have been received so far for allot-
ment of shops and plots. Th" queslion 
of allotment of residenti. I pi ots to the 
repatriates is llill under the con&idaa. 




